FORM G (REVISED)
INVITATION FOR EXPRESSION OF INTEREST FOR
BNG GLOBAL INDIA LIMITED OPERATING IN ASSURED RETURN INVESTMENT

SCHEME

(Under Regulation 36A (1) of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

. | Name of the corporate debtor along with

PAN/ CIN/ LLP No.

BNG GLOBAL INDIA LIMITED
CIN: U52590DL2011PLC225377

Address of the registered office

GD ITL A-09 Northex Tower, 5th Floor, 504
Netaji Shubhash Place, Pitampura, Delhi-
110034

financial statements (with schedules) of two
years, lists of creditors, relevant dates for
subsequent events of the process are
available at:

3. |URL of website The Corporate Debtor does not have any
website
4. | Details of place where majority of fixed Not known
assets are located
5. | Installed capacity of main products/ services NA
6. | Quantity and value of main products/ NA
services sold in last financial year
7. | Number of employees/ workmen Nil
8. | Further details including last available| The details can be obtained from the RP by

mailing to the following id:
cirp.bngglobal@gmail.com

Eligibility for resolution applicants under
section 25(2)(h) of the Code is available at:

The details can be obtained from the RP by
mailing to the following id:
cirp.bngglobal@gmail.com

10.| Last date for receipt of expression of interest 20.08.2023

11.] Date of issue of provisional list of 30.08.2023
prospective resolution applicants

12.| Last date for submission of objections to 04.09.2023
provisional list

13.| Process email id to submit EOI cirp.bngglobal@gmail.com

~ Harish Taneja

Resolution Professional
BNG Global India Limited
IBBI Regd. No. IBBI/IPA-002/IP-N00088/2017-18/10229
Correspondence Address: 302, 31 Floor, R.G. Trade Tower,
Netaji Subhash Palace, Pitampura, Delhi-110034
E-mail: cirp.bngglobal@gmail.com; harishtaneja78@gmail.com
Contact: +91-9811565629

Date: 04.08.2023
Place: New Delhi




SATURDAY, AUGUST 5, 2023
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FINANCIAL EXPRESS

Form No. 3
[2ee Regulation-15 (14a}] F 16(3)
DEBTS RECOVERY TRIBUMAL, CHANDIGARH (DRT 2)
15 Floor 500 33-24-35 Secior-174, Chandigarh
{Addilicnal space allotted on 3rd & 4ih Floor also)
CGaze No.. DATER2019
Summons under sub-section (4) of section 19 of the Act |, read with sub-rule (2A)
of rule 5 of the Debt Recovery Tribunal (Procedure ) Rules, 1993.
Exh. No.:19358

4

i

KARNATAKA BANK LIMITED
VIS,
MR DINESH KUMAR GUPTA

To,
(1) MR. DINESH KUMAR GUPTASON OF MR. SHARDA RAM GUPTA

AGED44 YEARS, RESIDENT OF HOUSE NO.131, FIRST FLOODR,

ABLOCK, SOUTHCITY I, GURUGRAM HARYAMA- 122001 HARAYAMA,
(2) M3 SHALINIAGARWAL WIFE OF MR. ISHENDU AGARWAL

DAUGHTER OF MR. SHARDARAM GUPTA

AGED 42 YEARS, RESIDENT OF C-4G244, JANARPURIL MEW DELHI- 110053

SUMMONS

WHEREAS, 0ATG82019 was listed before Honble Presiding Officer/Registrar on
1010412023,
WHEREAS this Hon'ble Tribunal is pleased to issue summons’ notice on the said
Application under section 19(4) of the Act, (0A] filed against you for recovary of debls of
Rs, 2514899/ ( application along with copies of docurnents ete, annexed)
In accordance with sub- section (4) of section 19 of the act, you, the defendants are
directed as under -
(i toshow cause within thirty days of the service of summons as to why relief prayed for
should mot be granted;
{ii} to disclose particulars of properties or assets other than properies and assets specified
by the applicant under senial number 3A0fthe ariginal application;
fiii} you are restramed from dealing with or disposing of secured assefs or such other
aszeis and properies disclosed under serial mumber 34.of the original applcation, panding
hearing and disposal ofthe application for attachment of proparties
(i) you shall not transfer by way of sale, lease or atherwise, except in the ordinary course
of his business any of the assets over which security interest =5 created andlor other assels
and propertes specied or disclosed under seral number 34 of the onginal applicatson
withwout thie prior approval of the Triburnal;
iv) you shall be liable to account for the sale procesds realised by sale of secured assets
or other assets and properies in the ordinary course of business and deposi such zale
proceeds in the account maintained with the bank or financial institulions holding securily
interestover such assels.
You are atso directed to file the '.mrllten staternent with & cnpy thereof I’urnished tcv the
application shall be heard smd decidedin :,rc-..r absance,
Given under my hand and the seal of this Tribunal on this date : 20/07/2023.

@

S
Signature of the Officer Authorised to issue summons.

TATA CAPITAL FINANCIAL SERVICES LIMITED
Registered Address:- Tower A, 11th Floor, Peninsula Business Park,
Ganpatrao Kadam Marg, Lower Parel, Mumbai- 400013

Branch Address: 9th Floor, Videocon Tower, Block E-1, Jhandhewalan
Extension, New Delhi- 110055

W

TATA

(Under Rule 8(6) r/w Rule 9(1) of the Security Interest (Enforcement) Rules 2002)
E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read
with proviso to Rule 8 (6) riw Rule 9(1) of the Security Interest (Enforcement) Rules, 2002.

LOAN ACCOUNT NO.TCFLA0386000011099564: MR. RAJIV KUMAR DANDONA

Notice Is hereby given to the public in general and in particular to the below Borrower/ Co- Borrowe
that the below described immovable property mortgaged to Tata Capital Financial Services Ltd\
(Secured Creditor/TCFSL), the Possession of which has been taken by the Authorised Officer of
Tata Capital Financial Services Ltd. (Secured Creditor), will be sold on 12th Day of September, 202
“As is where is basis” & “As is what is and whatever there is & without recourse basis”.
Whereas the sale of secured asset is to be made to recover the secured debt and whereas
there was a due of a sum Rs. 2,16,66,307/- (Rupees Two Crore Sixteen Lakh(s) Sixty-Six
Thousand Three Hundred Seven Only) vide Loan Account No. 20640719 restructured to
Loan A/c. No. TCFLA0386000011099564 as on 11.11.2022 demanded vide Notice U/S.
13(2) dated 14.11.2022 from Borrowers & Co-Borrowers/Guarantors i.e., (1) MR. RAJI
KUMAR DANDONA, S/o Mr. Jagdish Lal Dandona, H. No. 35, Gali No. 15, Near Patel Park,
West Patel Nagar, Delhi — 110008; Also at: 14/22, East Patel Nagar Delhi — 110008; (2)
MRS. RAVINDER KAUR, W/o. Mr. Moninder Pal Singh, H. No. 14, Block 27, Near Neelkanth
Mandir, East Patel Nagar, Patel Nagar, Central Delhi,Delhi — 110008; (3) MR. MOHINDER
PAL SINGH, S/o Mr. Sunder Singh,House No. 7, Block No. 40, 2nd Floor, East Patel Nagar,
Patel Nagar, Central Delhi, Delhi — 110008; (4) M/S. SUMO LIFE CARE P. LIMITED, 15/35,
1st Floor, West Patel Nagar, Delhi — 110008.
Notice is hereby given that, in the absence of any postponement/ discontinuance of the
sale, the said property shall be sold by E- Auction at 2.00 P.M. on the said 12th Day of
September, 2023 by TCFSL., having its branch office at 09th Floor, Videocon Tower, Bloc
E-1, Jhandewalan Extension, New Delhi- 110055.

The sealed E- Auction for the purchase of the property along with EMD Demand Draft shall
be received by the Authorized Officer of the TATA CAPITAL FINANCIAL SERVICES LTD till

5.00 P.M. on the said 11th Day of September, 2023.
P Type °.f R Earnest
Description of Secured Asset ossession eserve Money
Constructive| Price (Rs) EMD (Rs)
/ Physical
Entire 1st Floor Without Roof/Terrace Rights
Part Of Property Bearing No. 15/35, Area Rs
Measuring 200 Sq. Yards, Situated At West Rs. 21.40 600/
Patel Nagar, New Delhi - 110008. More 2,14,00,000/- » U, U
Particularly Described In The Original Sale Deed (Rupees Two (Rupees
Dated 07.03.2016 Executed By Mr. Rajiv Kumar| Physical Twenty One
Dandona As Attorney Of Mrs. Sushma Goswami Crore Lakh(s) Fo
And Mr. Ankit Goswami In Favour Of Mrs. Fourteen Th d
Ravinder Kumar In Document No. 2,099, Book Lakh(s) Only) ousan
No. 1, Vol. No. 22631, Page No. 187-197 Dated Only)
07.03.2016, Sr - Il, Basai Darapur.
The description of the property that will be put up for sale IS n the Schedule. Viovabl

articles/House hold inventory if any lying inside and within secured asset as described above
shall not be available for sale along with secured asset until and unless specifically described in
auction sale notice. The sale will also be stopped if, amount due as aforesaid, interest and cost:
(including the cost of the sale) are tendered to the 'Authorized Officer' or proof is given to hi
satisfaction that the amount of such secured debt, interest and costs has been paid. At the sale,
the public generally is invited to submit their tender personally. No officer or other person, havin
any duty to perform in connection with this sale shall, however, directly or indirectly bid for
acquire or attempt to acquire any interest in the property sold. The sale shall be subject to the
rules/conditions prescribed under the SARFAESI Act, 2002. The E-auction will take place through
portal https://disposalhub.com on 12th Day of September, 2023 between 2.00 PM to 3.00 PM
with unlimited extension of 10 minutes each. All the Bids submitted for the purchase of th
property shall be accompanied by Earnest Money as mentioned above by way of a Demand
Draft favoring the “TATA CAPITAL FINANCIAL SERVICES LTD.” payable at New Delhi. Inspectio
of the property may be done on 18th Day of August, 2023 between 11.00 AM to 5.00 PM.
Note: The intending bidders may contact the Authorized Officer Mr. Sushil Choudhary
Email id sushil.choudhary@tatacapital.com Mobile No. +91 8558827293.

For detaifed terms and conditions of the Sale, please refer to the link provided in
secured creditor’s website, i.e., https://bit.ly/440gTTp, or contact Authorized Officer o
Service Provider- NexXen Solutions Private Limited.

Place - Delhi
Date - 05.08.2023

Sd/
Authorized Office
Tata Capital Financial Services Ltd.

DEBTS RECOVERY TRIEUHQL CHANDIGARH (DRT-1)

SECTOR 17-A. CHANDIGARM
Case Hu. .ﬂNZﬁWﬂH

Summons under Sub-Section (4) of section 19 of the Act, read
with Sub-rule (2A) of rule 5 of the Debts Recovery Tribunal
(Procedure) Rules, 1993. Exh. No. 17183

CENTRAL BANK OF INDIAN
Vs
To M/S SOUMYA EXTRUSIONS

1. 5h. Abhishek Kumar S/o Ra) Kumar Singh Partner of M/s Soumya
Extrusions Resident of B 202, Kalyani Apartments, Shakari Awas
Samiti Limited, Plot No. 2, GH 2, Sector B, Vasundhara, Ghaziabad,
Uttar Pradesh.

2. SmL Soma Raj Wife of Sh. Brajesh Kumar Partner of M/s
Soumya Extrusions, Residento fo OSIMO 1, House No. 804, 8th
Floor Mahagun Mansion-ll, Vaibhav Khand Indirapuram
Ghaziabad, Uttar Pradesh-201010.

3. Sh. Raj Kumar Singh R/o House No. 2146, Sector 6A, Bakaro
steel City Bakaro, Jharkhand.

4. M/s Prabhat Industries through its Partners Sh. Brajesh
Kumar Smt. Soma Ra) Sh. Abhishek Kumar, Office at Village
Santoshgarh, Post Office Puru Wala, Tehsil Ponta Sahib,
Sirmaur, Himachal Pradesh.

SUMMONS
WHEREAS, OA/261/2021 was listed before Hon'ble Presiding
officer/Registraron 17.05.2023.
WHEREAS this Hon'ble Tribunal is pleased to issue summons/ notice
on the said application under section 19(4) of the Act, (OA) filed
against you for recovery of debts of Rs. 1,47,87,365/- (application
along with copies of documents elc. annexed).
In accordance with sub-section (4) of section 19 of the Act, you, the
defendants are directed as undear -
(1) To show cause within thirty days of the service of summaons as to
why relief prayed for should not be granted:
(1) To disclose particulars of properfies or assets other than properties
and assels specified by the applicant under senal number 3A of the
original application :
(ni) You are restrained from dealing with or disposing of secured
assets or such other assets and properties disclosed under senal
number 3A.of the ongimal application, pending heanng and disposal of
the apphcabon for altachment of properties;
{)You shall not transfer by way of sale, lease or otherwise, except in
the ordinary course of his business any of the assets over which
secunty interest 15 created and/or other asselts and properbes
specified or disclosed under serial number 3A of the original

2nd FLOOR, 5.C.0. 33-M4

NESTLE INDIA LIMITED

(CIM: L152020L1959PLEN0AT BE)

Reqgd. Orfice; 100,101, World Trada Cantre, Barakhamba Lane, Maw Delki-110 061
Email: investoniean. nestie.com | Website: swwnestiein | Fho001-23418891
PUBLIC NOTICE FOR ISSUE OF LETTER OF CONFIRMATION
Mokice is heraby givan that in the absance af any claim heing lodosd with the Campany
a1 s Hegistered offaze wwillin 13 days from the date of this Mobce, leter of
confirmation in izu of duplicate share certificates shall be issued for undermenticned

sharg certificatas reporbad kst

Starting Ho. of
Distinctive No. Shares

GEEETY 2
o045 il
01269260 12
H4590320 50

1THS06E 104
51667061 2
GSZT444.3 L)

GI4TETD 9
Q2282045 3
S0836305 50
53304942 i2

Certificate No[s).
740356
523816
Bd1243
813471

37440 -
S¥N63
TOR038 - 7
1329E
BEIGTE
SOAO0R
GEAO32

Firsl/5ole Sharchalder
Prilam Singh
Anita Bharmava
Lsha Mital
Tayunar 5 Marchand
Sadhana
Zadhana
Sadhana
ndar Kwmar Mahia
Yogendra N Chidgar
Ashwani Khuirana
T O Mania
BEREOT Padma Branuprasad Pathak H3BEAEE
T1E =M Baldew Singh Arora 3126
The above information is also available on the website of the Company.
For Mesté India Limited
Pramod Kumar Rai
Company Secretary & Compliance Officer

Date : 04082023
Place : Mew Delhi

et 1st Corrigendum Azadi

i iy CET LTS
Sub: 1st Comgandurn of e-Tender Notice no, 172-5lg-TW-NR-T22 dated 30,07, 2023
for the work - "Supply, Installation, Testing & Commissioning of Remote Diagnostic
and Preventive Maintenance System for the signalling work in Télak Bridge [Exclusive)-
Chipiyana Buzurg (Inclusive) and Lucknow {Inclusive }-Kanpur (Exclusive) Section of
Mortham Raifway i.c.ow 160KMPH work™.

The e-Tender Noticg ro. 172-Sig-TW-NR-T22 dated 30,07 2023 published in all the
Impartant newspaper i modified as wnder

ltems Modified
Crticial Dates
Field Name Existing Value Modified Value
Te-nl:le-r Cln:-5|ng Date Tme E'I {IEI 2023 1‘1 .'!-IZI EE IZIE ECIEEI 11 EIII
Eu:ldln-; Ltart Da1e ﬂ-]" 0B 2&23 hi 1ZIE| 2!’.“123
Pre-Bil Required Mo Yes
Pre-Bid Query Date Time - 07.08. 2023 15:00
Hew Items Added
3, | Condition Confirmation | Remarks| Docs.
Na type Despription Required Allowed |Upload
Caniial The Link for Pre Bid et
i Confarence: Mo Mo .
instruction meat.google coming-tpvw-axr Allawed
Al other terms and condslions remam samie
Ma:- 1T2/S5ig/iPIMWNRIT-22 Dated: 04,08.2023 241212023

Serving Customers With A Smile

FORM G (REVISED)
INVITATION FOR EXPRESSION OF INTEREST FOR

(Under Regulation 364 (1] of the Insclvency and Bankruptcy Board of India
{Insolvency Resclution Process for Corporate Persons) Regulations, 20116)

RELEVANT PARTICULARS
Name of the corporate debtor [BNG GLOBAL INDIA LIMITED
along with PANICIN/LLP No. | CIN: U52590DL2011PLC225377

Address of the registered office | GD ITL A-09 Northex Tower, 5th Floor, 504 Nedaji
Shubhash Place, Pitampura, Delhi-110034

-

ra

8. |Address of the regetened office and
BNG GLOBAL INDIA LIMITED OPERATING |

IN ASSURED RETURN INVESTMENT SCHEME
| |Resolution Pralessional

0| Address and e-mail in be used for

FORM A

PUBLIC ANNOUNCEMENT
[Under Regulation & of the Insolvency and Bankrupicy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016

FOR THE ATTENTION OF THE CREDITORS OF

SARIKA INDUSTRIES PRIVATE LIMITED
RELEVANT PARTICULARS

1. |Name of Corporate Deblor

2. |Date of incorporation of Corporate Debtor

3 i.ﬁ.ull'h:llil]-'unl:lur which Corporata Debilor is
incomparated | regisizrad

Corparale ety Ma. | Limited Liahilzy

Idenification Mo, of Corporate Debior

5. |Address. of the registened office and

principat office {if any) of Comparate Dettor

SARIKA INDUSTRIES PRIVATE LIMITED
0A.11.2012
RaG-Delhi

> |

L2 72000201 2PTC 244555

Regd. Office - ¥-11, Kala Road. Raja Puri Behind Patral
Pump, Litam Magar, Mesw Dekl= 110055

Coorp. Office: Plat Mo_ 111, HPSIDE Induesiral Area, Tahesil
Baddi, District Solan, Himagha Pradesh— 173305,

July 25, 2023 (Copy of the Order recaived

on (4,08, 2023

January 30, 2024 (180 days from Insohency
Commencemens Cate)

VIVEK SHARMA

Reg. Mo.: IBEUPA-DI2NP-MO1 07 TIZ030-202 71 3443
AFA Valid upte: 05,02, 2024

Hausze MNa. 445 Hheal Khuranja,

PO, Krishma Magar, Delhi-110051

E-mail: fe=viveksharmai@gmail.com
E-262, LGF, East of Kallash, New Delhi -

B HSJ'.'ETW,' commmencement date In
|rE‘E-|:I'5I:|.I:I| Carporate Deblor

T |Estimated data of ciasure of insoivency
|r55::|i.|h:r ArICESS

3 ir-l:'.m& and Registration number of the

irsahvancy professional acting as Inkenm
[Resakition Prafessional

4 | Address & emad af te inbeim resolusan
profassional, as remstenad with fhe beard

10 | Address and e-mail 1o be used for 110065

FORM- G
INVITATION FOR EXPRESSION OF INTEREST FOR

SHIVA SHAKTI GRAINS (INDIA) PRIVATE LIMITED.

(Linder Regulation 364(1) of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Parsons) Regulations, 2016)

RELEVANT PARTICULARS

1. |Nams of the corporate deblor along |Shiva Shakti Grains (India) Private Limited
with PAN/CIN/LLP Mo, CIN- U15490PB2010PTCO33617
2. | Address of the registered office Village Sidhwan Kalanaur Road,
Gurdaspur, Pb 143521 IN
3. | URL of wabsite hitps:{ishivashaktigrains.ibc2016.net!

Datails of place whare majority of fioed
assels ane located

Mo Fixed Assels available

Installed capacity of main products/
Servicas

Mot apphicable

6. | Quantity and value of main products/ | Rs. 3,60,66,143 (for the year 2022)
services sold in last financial year Mo activity currently
7. | Mumber of employees! workmen il

Further details including last availabla
financial statamants (with schedulas) of two
wears, lists of craditors, relevant dates for

Details can be sought by sending a
request to the Resolution Professional
at cirpshivashaktifgmail.com

subsequent events of the pracass ane avaiibie at

g, |EBgibility for resoluton applicants undes
{section 25(2)n) of the Code is available at:

Deetails can be sought by sending a
reques! o the Resolution Professional
gt cirpshivashakti@gmail.com

| tactas authorsed represanlalveal credilors

raciss (lhraenameas far gach class)

14.) {a} Refevant forms and

(b} Dedails of authorized represeniatives
ara gvatable at

Matice is haraby given that the Nationa Campany Law Tribunal has crderad the commencament of &

corporalinsahvency resalution procass of the Sarka Indugiries Private Limited on July 25, 2023 (copy

of the crer recaived on (408 2023),

The credilors of Sarika Indwstries Priwate Limited, ara haraby cabed upon bo submil their claims wilth

proof on o before Awgust 17, 2023 %0 the inteim resolution professonal at the address menficred

againstaninyMo. 10,

The financial creditors shall submil thedr claime with prool by electonic maares only. All cther cradibors may

gsubmit the ciaims with prood in parsan, by postar by electronic means.

Submission of false or misleading proofs of claim shall atiract penalties.

Date : 04.06.2023
| Place: New Dalhi

[a) Web link: hitps:fbbigovinhomeidownioads
(b MA,

VIVEK SHARMA
Interim Resalution Prodessional for Sarka Indusities Private Liméed
Registration Number: [BBIIPA-DDZAP-NG10TT2020-202113442

FORM A
PUBLIC ANNOUNCEMENT

| Under Regulation 6 of the Insolvency and Bankrupley Board of India
{Insctvency Resclution Process for Corporate Persons) Regulations, 2016]

SONI COMMERCIAL ENTERPRISES PRIVATE LIMITED
RELEVANT PARTICULARS
1. \Name of Corporate Debtor Soni Commercial Enterprises Private Limited

2. |Date of incorporation of Corporate Debilor | 230d November, 2013

3. | Awtharity under which Corporate Debitor is | RoC-Delhi
|ir|:|:|rpnral'e.'|  regisierad
4, |Corporate kentity o | Limited Liabilzy | US19000L2013PTC26066T

|In.'||3n1|"=::a1h1r' Mo, of Comporate Debéar

101, Gung Manak Complex 5%, W.E.A., Saraswatli
Marg, Kareé Bagh, Delhi-110005

2Bth July, 2023 [Copy of the erder recaived
on 4th August, 2023)

Zdth January, 2024

!p'in:.ipalaﬁil:e {if any) of Comparate Dehtar
B |Insolvency commencemant date in
respact of Corpoeate Debior

| !Es‘.rna‘.e: daba of closure of insovency

| |resoiltion pracess

8 |Mame and Ragistration numbar of fhe

. lirsatvancy professional aching & Inlenm

Kapil Aggarwal

Reg. Ne.: IBEIPAIO1 APP-02297/2020-2021/1 3440
AFS Valid upte: 02,003 2024

aF (9, 2nd Floor. Cross River Mall,
Karkardooma, East Delhi, Drelhi - 110042
E-maill: kapil_gsp@vahoo.com

SCO-61, 3nd Floor, Old Judicial Complex,

8 |Address & emal of the intarim rasclusion
professional, a5 regsbersd with fhe beard

L URL of website The Corporate Debior does not have any website (I |correspendence wilh the Inaim Sector-15. Cavil Lines, Gurgaon - 122001
4. | Details of place where majority | Mot known N ﬁﬂs'-"-“':'" Frofessignal E-mail: ibc.sonicommercial@gmail.com
of fived assals are bcated _MIET..I Larst it for submission of ciams Iﬂl.hAugusL 2023
& | Installed D-Elpa[:il'y' of main A i | Classes of crediors, if anry, undr dause (b) [MA
products/ senvices tfﬂn-w::u_u:r--:ﬁ.l'-._n_:n‘:seclmn M, ascertained
& | Quandity & value of main products!| NA byt ndesin Resck o Prolessional
senvicas sold in last financial year g L’g‘a':g‘-‘ y B[?J."“"':'J' Fmﬂ_ﬂﬂﬁiﬂf@fﬂﬂ NA
- ; actas authorsed represantative of credilors
7. | Number of emploveas warkmen | MIL inackess (three names for each class)

The details can ba obtained from the
RP by mailing to the following id
cirp.bngglobal@gmail.com

8 [ Further details including last
available financial statements

{with schedules) of two years,
lists of creditors, relevant dates

for subsequent events of the

process are available at:

Eligibility for resolution applicants

under section 25(2)(h) of the

Code iz available at

10.| Last date for receipd of expression

of inferest

11.| Date of issue of provisional list of iﬂﬂ-ﬂE-Eﬂﬂ
prospective resolubon applcants |

12| Last date for submission of

pbjections to provisional list

13| Process email id to submit ECH

e

The delalls can be obtained from the
RP by mailing to the following id:
cirp.bngglobal@gmail.com

20.08.2023

04.09.2023

cirp.bngglobal@gmail com
Harigh Taneja
Resolulion Professional for BMG Glabal India Limilad
IEB] Regd. No.: I881/IFA-D02/IP-MNO00S3/2017-18/10229
Correspondence Address: 202, 3rd Floor, R.G. Trade Tower,
Metaj Subhash Palace, Pitampura, Dalhi-110034

Date ; 04.08,2023
Placa: Maw Dalhi

1. (a) Refevant forms and

| The crediors of Sonl Commercial Enterprises Private Limited, are haneby called upon 1o subimit thalr

e financial creditors shall submit fheir claims with proafby elecsronic means onéy, All other craditors may

(&) Web link: https:ibbi gov.infhomeldownloads
{b} Dedails of aubhorizad reprasandatives | by WA
ara avaiiable at -
Bialice i& hanaby given that the National Campary Law Tribunal, Bench-V, New Delhi has cedered the
Fmﬁn.enmmenl of 3 comorate inselvency resolution prooass of the Enrll Commercial Enlerprizes

Private Limited on 281h July, 2023

laims with proof on or before 16th Augusi 2023 to the interim resofution professional at the address
mentoned sgaingtaniny Mo, 10,

;znbrnil fhe cfaims wilhprood in parsan, by pastar by alaclnonic means,

ubmission of false or misleading proofs of claim shall atiract penalties. :
uP e Kapidl Aggaraal

Intesim Resolution Professional for Sori Commencial Enterprises Private Limited
Registration Number: IBSUIPAN 11PP-02237/2020-202113440

| Deate - 04.06.2023
| Place: New Dalhi

. 10, | Last dake for receipt of expression of inferest | 20-08-2023

corraspendence wilh the |rbanm E-mail; cinp.sarkaindustriesi@gmail com : - d = p =

Rasolution Professional 11.| Date of issue of provisional list of 30-08-2023
11.| Last date for submission of daims August 17,2023 prospective resolution applicants
12 | Classes of creditors. if any, under dause () | NA 12.| Last date for submission of objections na

of sub-saciion JBA) of section 21, ascartsined to provisional list 04-09-2073
|| bythe Infarim Resciuion Profassional 13.| Procass email id to submit EQJ cirpshivashakti@gmail.com
13| Names of insobency professkonats identified | MA

Mr. Dewan Azparan Mabi

Resolution Professianal

Ragn Mo, IBBI/IPA-0021P-N0062/2020-2021/13135
Address for Correspondence: SC0- 818, 1st Floor, MAC,
Manirnajra, Chandigarh-160101

For W'z Shiva Shakli Graing (India) Privata Limited
Registered Email- danaasparani@yahoo.com

Email for Correspandence; cirpshivashaklifigmail.com
Mob: +91 9875921402

Date- 05-08-2023
Place- Chandigarh

DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 2)

1st Floor, SCO 33-34-45 Sector-17A, Chandigarh
(Additional space aIIotted on 3rd & 4th Floor also)

Summons under sub-section (4) of sectlon 19 of the Act, read with sub-rule (2A) of rule 50
the Debt Recovery Tribunal (Procedure) Rules, 1993. Exh. No.: 19461
SATE BANK OF INDIA
VS
RANJEEV KALIA

To,

(1) RANJEEV KALIA. D/W/S/O- RANJEEV KALI R/O HOUSE NO L-124 SARITAVIHAR
NEW DELHI 110036 PAN NO.ANRPK4661M New Delhi, DELHI
Also At, RANJEEV KALIA C/O ANSAL BUILDWELL LTD 118 UFF PRAKASH DEEHR
BUILDING 7 TOSTOY MARF NEW DELHI, DELHI

(2) SHIVANIKALIA W/O RANJEEV KALI R/O HOUSE NO L-124 SARITA VIHAR
NEW DELHI 110036 PAN NO.ANRPK4661M New Delhi, DELHI

(3) M/SANSAL CROWN INFRABUILD PVTLTD
PRAKASH DEEPBUILDING 7 TOLSTOY MARG NEW DELHI, DELHI
Also At, ANSAL CROWN INFRABUILD PVT LTD B-1D-1 MOHAN CO-OPRATIVH
INDUSTRIALESTATE NEW DELHI, DELHI
Also At, ANSAL CROWN INFRABUILD PVT LTD 2ND FLOOR OM SUBHAM
TOWERS NEELAM BATAROAD FARIDABAD FARIDABAD, HARYANA

SUMMONS

WHEREAS, OA/1140/2020 was listed before Hon'ble Presiding Officer / Registrar on

27107/2023.

WHEREAS this Hon'ble Tribunal is pleased to issue summons/ notice on the saig

Application under section 19(4) of the Act, (OA) filed against you for recovery of debts of

Rs. 3742155/- (application along with copies of documents etc. annexed).

In accordance with sub-section (4) of section 19 of the Act, you, the defendants are directed as

under:-

(i) to show cause within thirty days of the service of summons as to why relief prayed fo
should not be granted;

(ii) to disclose particulars of properties or assets other than properties and assets specifieq
by the applicant under serial number 3A of the original application;

(iii) you are restrained from dealing with or disposing of secured assets or such other assetg
and properties disclosed under serial number 3A of the original application, pending
hearing and disposal of the application for attachment of properties;

(iv)you shall not transfer by way of sale, lease or otherwise, except in the ordinary course 0
his business any of the assets over which security interest is created and/ or othe
assets and properties specified or disclosed under serial number 3A of the origina
application without the prior approval of the Tribunal;

(v) you shall be liable to account for the sale proceeds realised by sale of secured assetg
or other assets and properties in the ordinary course of business and deposit such
sale proceeds in the account maintained with the bank or financial institutions holding
security interest over such assets.

You are also directed to file the written statement with a copy thereof furnished to the

applicant and to appear before Registrar on 02/09/2023 at 10:30A.M. failing which thg

application shall be heard and decided in your absence.

Given under my hand and the seal of this Tribunal on this date: 28/07/2023.

T Signature of the Officer Authorised to issue summong

SYSCHEM (INDIA) LIMITED

Regd. Office : Village BARGODAM, Tehsil Kalka, Distt. Panchkula (Haryana)

website : www.syschem.in

CIN : L24219HR1993PLC032195

application without the prior approval of the Tribunal;

{¥) You shall be liable to account for the sale proceeds realised by sale
of secured assets or other assels and properties in the ordinary
course of business and deposit such sale proceeds in the account
maintained with the bank or financial institutions holding security
interest over such assets

You are also directed to file the written statement with a copy thereof
furnished to the applicant and to appear before Registrar on
28.08.2023 at 10:30 A.M. failing which the application shall be heard
and decided in your absence

Given under my hand and the seal of this tribunal on this date
19.05.2023.

fi-nanci“. ep. .in

BEsmgil cirp. broglobal @gmail com: harishtzneja?8@gmail.com Cont.: +91-9311565629) UNAUDITED FINANCIAL RESULTS FOR THE QUARTER ENDED 30TH JUNE, 2023 s s Lk
OQUARTER ENDED YEAR ENDED
b x F‘eud L.ﬁh.e 9th Floor, Antriksh Bhawan, 22, K.G. Marg, New Delhi-110001 PARTICULARS 30-06-2023|31-03-2023 | 30-06-2022|31-03-2023
Ll 'l|r|:| -| T '|l1'|'l| [F1] a F
pﬂ Housi ng El 12 - 517 a335 — '1414 ET P' dﬁu dE | (Unaudited)| (Audited) | (Unaudited)| (Audited)
: i i ra ce. arouna Foor, Froperly searing ho. 3. rusareg Arcaoe, 1
Finance Limited 100ftRingRoad, 1st Phase, 2nd Stage BTM Layout, Bangalore - 560076 "?':’“‘* 'Tm‘;““t"'"z . e
1. (&) hevenue § perabons - Lross | 502858 5,690.94 1,635.79 1 T
NOTIGE UNDER SECTION 13(2) OF CHAPTER IIl OF SECURITISATION & RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF (o) Other ; e 5 o T
. : er Income | ; ; :
SECURITY INTEREST ACT 2002, READ WITH RULE 3(1] OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 AMENDED AS ON DATE ——e - e
] l' | l' J ' Tulll Ill.':m lrnm Operations 5,029.06 5,696.74 1,640. 53 13,062.51
We, the PNB Housing Firance LEd. (hereinafter referred be as "PNEHFL") had |ssued Demand notice Uris 13(2) of Chapler W of the Securitization &
Reconsiruction of Financial Assels and Enforcement of Sacurity Inberest Acl, 2002 hareinafer relerred 1o a% the “Acl”) by our Bangalore Branch z :Ell:l! nses |
alfice situated at Ground Floar Property Bearing Mo. 5, Mathrushree Arcade, 100 1t Ring Road 15! Phase, 2nd stage BTM Layout, Bangabore - - .
860076 The said Demand MoSice was issued through our Authorized Officer, to you alf below mantioned Bormowers/Co-Bormawer/ Guarantars since yaur (a) Cost of matenals consumed 3,726.63 4,016.57 1,217.02 8,245.97
accourt has been dassified as Mon-Pedorming Assets as per the Reserve Bark of India™afona! Housing Bank guidslines due o norpayment of
Instalmants bevest. The corterits of the same are the detaults commilted by you in Te payment of inslaliments of prircipals, inlerest. elc. The culstanding (b} Purchase of Stock in Trade | 0.00 0.00 0.00 0.00
emount s mantioned balow. Furiner, wilh reasons, we belisve that you are evading the servica of Demand Modica and henca this Publication of Demand Nofica A = B | I 1l ]
which is also requived Uis 132 of the said Act. You are heneby caled upon 1o pay PNBHFL within a period of 60 Days of the date of publication of this demand Ic} Cranges m evestiaies of Finshed Goods, Wark.an-Frogress and Stockn-trade| 29.21 160.10 (43.30) 112.24
niotice the aloresaid amounl along with up-o-date inlerest and charges, filing which FNEHFL will kake recassary action undar al or any of the privisions of
Sactian 13(d) of the =aid Act. aganst all orary ane or mana of e secured assets including taking possession of the sacunad assats of the bomowers and Idl Employee mlm i, it | 130.94 128.48 a7.79 439.12
Quararniees, (&) Finan 10.4 4
Yaur kind attantion is imitad fo provisians of sub-Saction (8) of Saction13 of tha of the Sacuntizafion and Aecanstruction of Financial Aszals and Enlorcement & EEEDHE D u 4 M 1“ — u.99 21
of Sacunty Imtarast Act, 2002 whese under you can ender pay the enfire amourd of outstanding dues Sogether with all costs, changes and espenses incurmad by |[!. ﬂu-;nu,_,qgnu.n 3|1" amortrisation expense E,]I 55 '59 73 GE.37 E]'U' j'f.
trz PME HFL only Il the date of publication ol the ralice Sor sale of the sacured assals by public auction, by inviling quotations, tender from public or by private
treaty. Pleass also note that i the entira amaurd of sutstanding dues together with the costs. changes and expanses incurmad by the PNB HFL &= nat tendered (al Goods and Service Tax '.I'IQ (1] F?H.Hﬁ 125 78 ‘I l_:-B,E {],}
bafore punhication of nodce for sake of the secured assets by public auction, by inviting guotations., tender fom publc or by private freaty. vou may not ba
MR ekt X e SAEA g FURTHER you are prohibited Uis 13(13) of the sald Act from transferring either by way of sale, lease (h) Dther Expenses 177.74 333.87 103.575 692,99
or in any olher way the aforesaid secured assets, ' e T — 1
= —— S — ey — NI R B Total E:HMH 4 861. 53 | 5 IH 09 | 1,569.85 _ 12,14'-' M
Mo.| Account Bomower & Address of Martgaged Demand | as on Date of 3 |Pnlﬂ1.[l.ml hE!'H! -Hﬂlmai Hum aI'II TI:I: I‘I-ﬂ]I 1i'.|' 53 202.65 70.98 EI 5 ﬂ?
Ho. | Cia-Bosrower Guaranbor |  HMolice |Demand Hoties — S — e AL -
001% | Despshikha Hayaran, MA. | Mem Mo:01 Schedule A Property (Description of | 31-05-2023 Ris. 4. [Exceptional ltems. | _
BEGOO0M3GT | 5'o Nikhil Kishora, the compasite property): All thai piece and parcel | 209291467 l
&0019 | Mo, G 302 Aspen Block, af he property bearing New Khatha nos.42, 49, 504 | (Rupess 5 'PT“H before tax (3-4) | 167.53 202.65 70.98 615.07
EBE0004358 | Brigade Orchar, Boodigere Road 51, kssued by Biirahadl Panchyat office {5y, No, ?¢| Twenty Eight 6 Tax Expense
B.O.  |Hayzsandra Vilzge. Davanahali, measuring 26 gurias, Sy. No, 2311 maasuring 2 acra | Lakh Minety l i i : | — I —
Bangalore | Bangabore -562110. 7 qurias, Sy. Mo. 221 & 22/2 measuning 4 acra, and | Two Thousand | for Cuirent (29 EI.TI 1?9 hm
Also Al ¥48, dth Floor, Maligs Ey. Mo, 223 maasuring 3 acra 15 guntas, fatally Kime Hurdres 4 !
Aparimant, 111k Croes, 4lh ban, easurng 10 acres 8 gualas) |.ﬂ.pm:-:ima1nal:.-:r Faurlean and for Deferred |153 '.rE] [163.76)
Malleshwaram, Bangalore, measunng 444312 Sq.) of land coreahad from | Sixty Saven ek ara o ; riiriinld
Kamataka - 560003, gghﬂaltln lezn-a;rim:_rltllL‘raJ E;ﬂsnﬁgﬁrrﬁji Faisa Qnly| for h".ﬁ.T Cradit ?El &0 29.60
Al £l i at Kammaszandra ae, ra I e — T
Hﬁﬁ,;ﬂ gnm:;la E;"hr Euqrﬁ:Jm; E'EE:;:' T;Lu: um;: ;E:Edemh: | le'ﬂ'..'[ llﬂl for the p.rind! IE-EJ 167.53 38.88 70.98 451.31
Seclor 81-82, 2rd Floor, Secko - . —— ' e
1]!;_ Chandigarh -160017, : ml:gfm:‘.- éﬂ -?étﬁ‘luﬂ'ml;m'qby ‘;dﬂ-'gipﬁ:h;;l' E ““ 'ﬂ' FWHT.-IL!I:I] bi Hﬂlﬂl-ltﬂ and ﬂil‘! HI‘HHH!'
Also A= MV/119, Murb neary, N undiioag shar
E:rﬂnjl:l"r-iagw. LSL.H:H.':";-:!'H. ki right fi%a and inferast equivalent o §.35 Sgmis nl‘ 9 | mh’ ﬂﬂl"lh‘lﬂ" I“m lE“‘“ﬂ I:II'I'I “1 t“l
Uttar Pradash -226008. Schedule AProperty. | ] x 1
Nikinil Kishore, Schedule- C tnpmmmmt[ua be ‘”E"E‘z‘éﬁ% M) tems that wall not be reclassified to Proft & Loss .
Sio Nawal Kishore. that piece and parcel of la g Mo o |
Mo 1573 151 Lrﬂ:ri:.ﬁml Gurural the Floor 06 and consisting of hall, knchen wilh a', — It[:n‘rs ha‘ #" be reclassified to F'r-.r1|1 'E Loss SN i ———
’ ’ suger bulk up area of 28 Sq.mis in e buikding Bnown | +
Eﬂﬁﬁ%m. Bangalore, | 10, Total cwrmm; Income for the period (7 +9) 167.53 38.88 70.98 451.31
Ao A= Kaviici BalsBon ﬁcﬁtgpﬂ:: T.v;l F'rrnp;ErlE]:.i g&m Hﬂ': ui rls;cliﬁn?ait (Comprising Profit & Other Comprehensive Income
india Pvt. Lid., ’ : L s ipl i | for the period
Unit2 Tih Fleor, ITPL, White Fisd, prparhis A e phoce ik pars ol 1he plped | —- RS T T
Bangalore, Karnataka - 560037, ‘éf‘;r;;g]h?;r&’:_-:lﬁﬁ“{:j‘&f@ 5 m;‘::;g 4 11, | Basie nl.ﬂﬂtnuhﬂnn et Profit after Tax (ia Rupees] 0.53 0. 12 0. Eﬂ I 53/1.42
Deepshikha Hayaran, . v ) :
MIKHE Kishare, Flat Ho. ES080. qurtas, Sy No 281 meesuring 2 ace T Gt Sy, | 12 lhll up qul‘!r Share Capital (Face value Rs.10- pershare) | 3,188.04 | 3,189.04 | 3,054.04 | 3,189.04
Eﬁ-ﬁﬁ?&ﬂﬁ?ﬂ;ﬂm measuring 3 acre -5.-::-..;...-.%5_ Tataly rr-ea!;_nng 10 | 1 The above financial results were revemed by the Audd Commitiee and d:IIZIrLI-I:'I:I by the Board of Direciors of the Company at
Hobili, K R Purma Hobli, acres 8 Guntaz) |Approadmately measring 444312% thigir respective meetings held on 4th of Aug 2023 and have been reviewed by the Stalulory Audilors of the Company in berms of
Bangalore, Kamataka - 562129, f;',rfulfu:?;d ,?;_ﬂ;ﬁ, Irggrpﬂ":"lglaulaﬁdm;; Reguiation 33 of SEBI (Listing and Other Disclosure Requirements) Reguiation, 2015
;&zﬁigﬂiﬁ;ﬁhﬁﬁ?m Kammasandra Village, Bidarahalli Hobli, ! 2, The Financial Results have been prepared in accordance with Indian Accounting Standards('Ind AS') prescribed under
Bidarahalli Hobli, K R Purma A Bangalore East Taluk and bounded on: East by : | section 133 of Companies Act, 2013 read with relevan! Rules thersundar and in terms of Regulation 34 of SEB| (Listing
Hobii, Bangalore - 562129, ﬂga"zﬂw';'g}' gmﬁ' et Hrmﬂ hiﬁf’" Obligation and Disclosure Requirements) Regulations, 2015
EC !:ﬂﬁhgl;iggﬂﬁ H% Pui. boundary, SCHEDULE B: L ur:jmw;ﬂ o ﬂgﬁ. 3. Segmeni Reporting as defined in Indian Accounting Standard 108 is not applicable as the Company is engaged in
Buﬁﬁ'ﬂ"%ﬂ mfﬂﬁau. e and interest equvalent o 1435 Sgmis i | pharmaceutical products (API) segment _
Bangalors - 560001 Stedule A Propery, SCHEDULE-C Aparmeniia | 4. The figures have been regrouped / reammanged, wherever necessary, in order 1o make them comparable with the figures for
be conslruched) & All that piece and parcel of a1 | the curment period
bisaring Mo, B200602 on e foor 08 and consisting of | - By Order of the Board
Rl kilchee vith a super ball up area o 43,0 Sq.mls | 'IHM“ﬁH JAIN
ir et budiding knoven as Pashining Brogkatads i ba | PLACE : CHANDIGARH ]
| comsinached on Sehedus A Propierty | anEn = n‘mﬂznza Hﬂl'llﬂll'lﬂ Director
PLACE:- BANGALORE, DATE :- 04.08.2023 AUTHORIZED OFFICER, PNB HOUSING FINANCE LTD. DIN : 00635274

New Delhi
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GLOBUS SPIRITS LIMITED

CIM : LT4B%9DL1993PLCOS21TT (3 £ ]
Regd Office:- F-0, Ground Floor, The Mirs Corporsie Sulies, Plol Bo 182 m
Ishwar Napar, Mathura Read, Kew Delhi-f110085 | Pholi1-66428800, Fadii-Gb434828,  inipe o sutnibanas
E-mail: corporatecffica flalobusgroup.in, Webowwra globus spirils com
REVISED BOARD MEETING NOTICE

In terms of the Clause 28(1) of the SEBI (Listing Obligations and Disclosure
Requiramants) Reguiations, 2015, notice is hereby ghven that the next meeting of the
Board of Directors of the Company has bean postponad and will now be held on Monday,
the 14th August, 2023, inter-alia, 1o consider and take on record the Un-audited financial
results of the Company for the 15t Quartar endad on 30th June, 2023.

The zaid motice is akso available on the company’s website wew.globussgpirits.com and
also available on BSE & NSE website.

For Globus Sparils Limited

Dated : 04th August 2023 24l

Santosh Kumar Pattanayak
(Company Secrelary)

punjob national bank [E-AucTION NOTICE

..the name you can BANK upon
CIRCLE SASTRA CENTRE: CIRCLE SASTRA, SC0-170, SECTOR 13-17, PANIPAT

Ph. : 0180-2620334, Email : cs8293@pnb.co.in
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[Fei (Ferre) e, 2014 @ e 30 & argaoT # ]
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HT I T BN IAT GAERT BT BIS G Bl ) UHR BT -, Igt 99 =1 wefifd o
T Jorr IR [y & 59 I W aaford T vd qifSd =T, Yobl, ANTdl, ST T
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